Thursday,

"

Oo’én Court

CENI BRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH : ALLAHABAD

Original Application No, 798 of 2003

this the 24th day of July, 2003

Hon'ble Mr, Juystice R.R.K.Trivedi, V.C.
Hon'ble Mr, D.R.Tiwasri, A.M.

Dr. K. Sug@hakar Reddy,

Medicgl Officer (Homoeo)

o/ o The Deputy Inspector General

SSB Sector HQ. Gorakhpur {(U.P.). - #Applicant.

(By Advocate 3 Shri V.K.Gupta)
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Upion of Ipdia

through Secretary

of Mjnistry of Home Affairs,
Government of Ipdia,

North Block, New Delhi.

The Director General,

S, S.B., Govermment of India,
Ministry of Home Affairs

S3B Force HWU. East Block, V,

InSpector General,

Ministry of Home Affairs,
SSB, Lucknow Frontier HQ,
Section~-H, Kendriya Bhavan,
11th Floor, Aligunj,
Lucknow- 226024,

Deputy Inspector General,

SSB, Sector HQ,

Ministry of Home Affairs,

H-19 Rapti Nggar,

PHASE-1V, Chargawan,

Gorakhpuyr = 273409 (U.P.). -~ ReSpondents,

(By Advocate : Shri R GJoshi)
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ORDER ( ORAL)

By Hon'ble Mr, Jystice R.R.K.Trivedi, V.G :

By this OA filed under Section 19 of A.T. Act, 1985,
‘ the apﬁlicant has prayed for a direction tc the respondents
to implement time bound promotion to the level of Senior
Medical Officer (Homoeo) in the pay Scale of BRs, 10,000-15, 200
from the date 18,115200L,

s The leagrned counsel for the applic_nt has submitted
that the applicant has filed a representation (Annexure-I)
before Secretary, Ministry of Home Affairs i, e. Competent
Authority for granting relief but no order has been passed
YA .
V&)n‘*the representation andj\is still pending.
VK?A‘\
Cin Considering the facts and circums’cances,,l\the
(- e
applic$ﬁ% has already approached the Contempt Authoritx, “
. ) \
S‘ﬂr‘éoes not appear necessary to interfere at this stape
except for a direction to the Secretary , Ministry of Home ‘
a AL N
=
Affairs to decide the representation of the appliggnt by a

reasoned order within a specified time,

4, The OA is disposed of finally with a direction
<
to the Secretary, Ministry of Home Affa@(st: Government of
I,dia to consider and decide the representstion of the
applic_nt dated 20,2 2003 (.AnneXure-D by reasoned order
- L i BT

within three months from the date of [copy of this order.
It shall be open to the gpplicant to file a copy of the

representation alongwith copy of this order. No order

as to costsi
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Member=A Vice Chairman



